
Regulations, 1975,  published 
m  Notification  No.  G.S.S
227 in Gazette of India 
th6 22nd Feoiuary, 1975

(6) The  Indian  Administrative 
Service  (Fixation  of  Cadre 
Strength) Eighth Amendment 
Regulations, 1975,  published 
in Notification No GSR 228 
in Ga/elte of India dated the 
22nd February, 1975

[Placed m Library. See Ns> LT- 
9086/75]

^Central  Excise  (4th  Amdt j Rule* 

1975, Notifications under Customs

Act, 1962 and Central Excise 

Rules, 1944

THE MINISTER OF  STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)  1 
beg to la> on the Table—

(1) A copy of the Central Excise 
(Fourth Amendment)  Rules, 
1975 (Hindi and English ver
sions) published in  Notifica 
lion  No  GSR  67(E)  in 
Gazette of India dated  the 
1st March, 1975 under section 
38 of the Central Excises and 
Salt Act 1944

rt.2) A copy each of  Notification 
Nos GSR 124(E) to 136 (E) 
(Hindi and English version̂) 
published m Gazette of India 
dated the 1st  March,  197=) 
under section 159 of the Cus 
toms Act  1962 together with 
an explanatory memorandum

*(3) A copy each of  Notification 
Nos  GSR  65(E)  70(E) to
8UE), 83(E) to 118(E)  and 
121(E) (Hindi  and  English 
versions) published in Gazette 
of India dated the 1st March, 
1975 issued under rule 8 ol 
the Central Excise Rules, 1944 
together with an explanatory 
memorandum

[Placed m Library. See No LT- 
M87/75].

Papers Laid.

Notification under Delhi Sikh  GtmJ 

dwaras Act, 1971

-HE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H. MOHSIN); I beg to lay 
on the Table a copy each of the fol
lowing Notifications (Hindi and Eng
lish versions) under sub-section (4) ot 
section 39 of the Delhi Sikh Gurdwaras 
Act, 1971,—

(1) The Delhi  Sikh  GurdHWa 
Management Committee (Co
option of Members) (Amend
ment) Rules, 1975, published 
in Notification No, F 18/33/74- 
Judl in Delhi Gazette dated 
the 25th February, 1975

(2) The Delhi  Sikh  Gurdwaras
(Election  of  Prt>-tempore
Chairman,  President,  Other
Office Bearers and Members of 
the Executive Board)  (Am
endment) Rules, 1975,  pub
lished in  Notification  No
F l8(29)/73 Judl (n) in Delhi 
Gazette dated the 25th Febru
ary, 1975

[Placed m Library See No LT- 
9088/75]

Wagon Breaking  aid
Racket (CA)

hrs

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reportfd wagon breaking racket in 

Koderma

SHRI B V NAIK (Kanara)  Sir, I 
call the attention of the Minister of 
Railways to the following matter of 
urgent public importance and I re
quest that he may make a statement 
thereon —

‘Tfte reported  wagon  breaking 
racket in Koderma involving politi
cians and RPF personnel swindling 
railways to the extent of  Rupees 
Five crores ”

THE MINISTER  OF  STATE  IN 
(FHRI MOHD SHAFI  QURESHI): 
Sir, a scrutiny of the crime reports 
received from tbr Eastern Railway as
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,iso other source information had in
dicated that th©  incidence of crime 
igainst booked  consignments in the 
3rand  Chord Section of  Dhanbad 
Division of th© Eastern Railway was 
requent.  A team from the  Central 
Zirime Bureau of the Railway Board 
vas deputed to make confidential en
quiries into the matter and they also 
sought help from the Bihar CID and 
other State Police authorities. The in
formation was developed further and 
on February 28, 1975, searches  were 
conducted at seven places in the rail
way quarters at Railway Station Ko- 
derma and in Jhumri Talaiya Town 
of Bihar under the supervision  of 
Superintendent of Police, District Ha- 
zaribagh, and an Assistant Security 
Officer from the Railway Board.

The main party of the Central Crime 
Bureau, Railway Board, who had made 
preliminary enquiries and  organised 
the raid is still working in the field 
on this case and full deails of  the 
aevelopments thereof are  not  yet 
known.  However, on the basis of in
formation so far received in the Rail
way Board, the facts are as under:—

As a result of these searches, some 
property suspected to have been stolen 
from the Railway, cash amounting to 
about Rs 1,05,000/- and some papers 
were recovered and as a consequence 
thereof, three Rakshaks of the Railway 
Protection Force and one other rail
way employee were arrested.  One 
more railway employee wanted in the 
case is absconding.

Government Railway Police, Gomoh 
(Bihar) have registered  four  cases 
under Section 414 IPC and  Section 
5(2) of Prevention of Corruption Act 
and are investigating the same. A case 
under Section 3 of the Railway Pro
perty (Unlawful Possession) Act has 
also been started at  R.P.F.  Post, 
Gomoh, and is under enquiry.

Since the whole matter is under in
vestigation by the Bihar State Police 
authorities and the papers etc. seized 
will require a detailed examination, it 
would be premature to say anything

217 Wagon Breaking PHALGUNA
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at this stage about the alleged links 
of the wagon breakers.

Separate statistics of losses incurred 
at Koderma Railway Station are not 
readily available.  However,  during 

the period from January  to  October 
1974, 1219 ca&es involving a loss of 
Rs. 16,37,098/- were reported from the 
entire Dhanbad Division.

SHRI B. V. MAIK: Sir, what we 
have listened to in the reply and the 
most operative r'art as usual in res
pect of almost all replies to the Cal
ling  Attention Motions is that  it 
would be premature to say anything 
at this stage about the alleged link of 
the wagon breakers.  Whatever has 
been seized, will need a further  de
tailed examination. Before I go  to 
the subject  proper, I feel that the 
very utility of tb<? Parliamentary Ins
titution is in o’’der to expose these 
rackets and give them as wide a pub
licity as possible so that culprits are 
afraid of the due process of law; in 
due course of time, under Sec. 414 
of IPC we can book them. After they 
book the culprits, if the magistracy 
accepts the contention of the prosecu
tion, there is 1  maximum of three 
year’s  punishment and some  fine. 
Since it is in the interests of  both 
the  Government and  the Railways 
not to say the least about the oppo
sition, that the Parliamentary  Ins
titution is at least not made inarticu
late, I would perhaps request not only 
the Minister for Railways but all the 
ministries concerned to come out with 
a frank clarification involving all the 
fact? at their command.  After all. the 
proceedings here are protected.  By 
making these general observations, I 
would also like to submit to you (hat, 
according to the Railway Convention 
Committee Report for the year 1971, 
thefts that took place in 1968-69 were 
of the order of Rs. 35 lakhs; in 1969- 
70 they were of the value of Rs.  39 
lakhs; in 1970-71, they were of the 
value of Rs. 110 lakhs but, in 1971-72, 
the value was of the order of Rs. 127 
lakhs. I do not have the figures for 
the year 1972-73.  But, at the time 
of presentation of  Railway Budget, 
the  Indian  P̂ilways  Report
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(Shri B. V. Naik.)

• was also submitted which showed how 
much of thefts had occurred in the 
Railways in the consignments booked 
In the year 1973-74, the thefts involved 
an amount of Rs. 2.39 crores nearly 

Us. 2.40.

This is only in regard to the thefts 
which have been classified as thefts. 
Over and above that, during the year 
1973-74 out of the  railways  gross 
earnings of about a thousand and odd 
crores as much as one percent of its 
total gross revenue goes to pay the 
icompensation claims, most of  which 
will be accountable on the basis  oi 
'thefts, pilferages and wastages  on 
transit  In 1973 74, the railways settl
ed the claims worth  Rs. 6,62,513/-. 
The compensation that was paid to the 
people who had booked their consign
ments and the 1o*k on railway pro
perty as well as the loss on revenue 
earnings on consignments amounted to 

Rs. 13.50 crores.

We can now see the dimensions of 
-the amount of the goods lost in transit, 
goods missing in transit, railway pro
perty stolen and the pilferage that took 
place.  All these could be understood. 
The worst part of this racket seems 
to be by the so called guardians  of 
law the Railway Protection Force, the 

constables, who are expected to pro
tect the railway proprety have shown 
themselves as the criminals—I do not 
want to use any other w ord — involv
ed in thefts.  II the guardian of the 
law is risen to such a level,  what 
punishment are you going to provide? 
Section 414 provides for three years 
imprisonment.  But, if the magistracy 
is in a generous mood, it may be two 
years or even two months, unless they 
are going to be honourably acquitted. 
Under the circumstances, it is a shame 
,©n the part of the Railway Protection 
Force and for the R ailw ay Adminis

tration to entrust the investigation to 
some of its own personnel who have 
"been taken on loan from the Home 
Ministry as trial authorities for in- 
«vesti -ition of the railway  protection

forces involved in this case.  Why is 
it that we cannot commission the CBI? 
There i® one more reason  why the 
highest authorities in the CBI have to 
go and investigate because it is not 
only the guardians of law but it is also 
the politicians—-the guardians of de
mocracy—who have been involved in 
this.  This is the most shameful chap
ter.  I would like to know whether 
one of the Members belonging to one 
of the parties in this country and  I 
do not think I would be erring on the 
wrong side if I say  Mr.  Chander 
Shekhar Singh belonging to the Com* 
mumst Party of India has been sus
pended by his own party.  I compli
ment the party.  Under the circum
stances, let the country know  where 
the crooks are hiding and let action 
be taken against them.  I would like 
that in  future in rackets of this kind 
the Railways should come out  with 
more facts. You have inherited bureau 
cracy.  I suggest instrumental revolu
tion and changes in our system.

I hope the Railway Minister would 
accede to my request for intervention 
of CBI at the highest level to probe 
It in details because as the Paper savs 
the racket is not of one lakhs  but 
worth Rs 5 crores.

SHRI  MOHD  SHAFI  QURESHI* 
Sir, judging from  the  information 
which we received from various rail
ways, we noticed an upward trend of 
pilferages and thefts more especially 
on Gaya Gomoh Section.  So.  the 
whole job was entrusted to the Central 
Crime Bureau of Indian railways.  It 
was done in November and in Febru
ary when raids were conducted it was 
found that railway property was re
covered from some railway rakshaks. 
We have also seizêT certain documents 
but it is rather premature for me to 
say whether we can establish any link 
between the persons  whose  letters 
have been seized and rakshaks who 
aave been held responsible for steal
ing railway property.  The  rakshaks 
involved are one Mukti Nath  Singh 
from whose house cash worth  Rs. 
89,257/-, two bags of wheat, one bag
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*0»f rice and <me tarpaulin  bearing 
•.railway  marking  all  suspected  to 
fcave been stolen from railway wagons 
were recovered.  Another is  Shiv 
Kumar Tiwari from whose house cash 
worth Rs. 1900/- and jewellery roughly 
of the value of Rs. 5,000/- and registra
tion documents and ignition keys  of 
-one Ambassador car  No. BRH 275 
were recovered. The car registered as 
taxi in the name of C. S. Smgh has 
been seized by the police as It was 
parked outside the railway quarter of 
rakshak.  The registration of the cal
ls in the name of one Shri C. S. Singh. 
Another  Rakshak,  Ram  Lakkhan 
•Sharma.  From his house, cash worth 
about Rs. 3404 was recovered.  Then, 
a cabin man.  From his house, some 
•empty packing materials bearing rail, 
way marks were recovered suspected 
of having been stolen from the goods 
shed, Kotlerma.  Shunting  porter, 
Parmanand Tiwary  From his hoû-e, 
railway hand signal lamps suspected 
to have been stolen from the railway 
premises have been recovered.  The 
RPF

SHRI B. V. NAIK. What is the full 
name of Shri C. S. Singh7

SHRI  MO HD  SHAFI  QURESHI:
I have given the information.  In the 
registration document which the Police 
have seized, the name which has been 
entered is C. S. Singh.

Sir, as the work has already been 
taken up, not now, but in November, 
by our own investigation bureau, we 
do not think it necessary to bring in 
CBI at this stage because the State 
Police and the State CID are  also 
helping the RPF in tracing these cul
prits.

Sir, then, certain documents  have 
been found.  There is one letter which 
~was addressed to Mr. Chandra Shekhar 
®mgh by the Minister of Railways. I 
<io not know the contents of the letter 
but that letter has also been recovered 
r̂om *he house of the Rakshak. These 
''are the facts of the case.  We have 
n̂othing to conceal.  These facts are
ere-  Whatever further  documents

are needed by the investigating autho
rities, those will be made available to 
them.  At  this  stage, I would again 
repeat that there is no question of in
volving CBI in this case.
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[Shri Mohd. Shafi Qureshi]

“Please refer to your letter dated 
20th March 1974 regarding the reten
tion of  Rakshak Shri  Sheepukar 
Tiwari,  Ram Lakan  Sharma and 
Muktinath Singh at Koderma. I had 
the matter looked into and find that 
according  to  the  reorganisation 
scheme which came into force with 
effect from 1st  November 1973 no 
staff is to  be postod at  Koderma 
The RPF staff at Gujandi is  how
ever detailed for duties on rotation 
bâis at roadside stations including 
Koderma. Though the above named 
rashaks arc attached to  Gujhandi 
outposl.  they  are  provided  with 
quarters at Koderma and  such 
there should be no difficulty in +hc 
education of  their children  The 
counter court cases can be pursued 
by them while remaining at Gujandi 
which is not far from Koderma,”

This clearly shows that the Minister 
did not agree to his request to trans
fer them back to Koderma but he said 
that they could get the oducaHon of 
their children at Gujandi  and other 
facilities they have asked for can be 
provided  Subsequently  when the 
representation was  pressed  by Mr. 
Singh and the plea was taken that the 
employees' children were  studying, 
orders were issued that their transfer 
should be stayed in  view of  their 
children's studies upto March 1975 or 
the cases were finished, whichever was 
earlier.  There is no favour shown to 
any person.

I have said that the hon.  Member 
who had been pressing the case of 
these employees happens to belong to 
a particular party; it is not to say that 
the whole party is  bad.  I am  not 
saying so.

SHRI  PILOO  MODY  (Godhrs): 
You also come to the game conclusion.

SHRI MOHD. SHAFI QURESH:  I
say that it is rather premature at this 
stage to establish a link between Mr. 
Singh and those rakshaks.  The reco
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veries have been made; the documents 
are there; nothing has been concealed.
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fif whi, s'trt  f 1

*r-j (srfaT)  wsra

srnr *r

Mr  tt wpt qrr 

it r fa  srV

 ̂  ̂ 1 fa

It#?: rti 3 nr & r̂FT f̂ %Fr

? 1 wz  fâ
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xtî t g fa w  sre ̂  wttt  m mr

% q̂sr w  % stwtt

%  ^ "Erĵnft ̂rt ^
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ŵ rrr w  srV ̂   forc, srwrer

~̂T5*T, f% ^ TfT̂ TR t ST> l̂fTr 
ft*R*W5? <$\ St̂T  q; f̂Tr t̂T T̂

1̂ <r  ^

 ̂ ft T̂rarr  *r tpm̂ m  r̂ ft

f̂tcT f̂t̂ ft̂  ft ,

fffft TO ̂  t, WIST ̂ T̂r, fa

■m  tt W' ’# RT

% r̂r 7TTf2TT I *T3T R̂T 

I fgpT wn- 3fTT fT3TT  ?r̂ T

ft| 1  3? OT’T qraf wrr ft*̂rr | 1

fF*TT pcft̂TT  3RrK?T %ir, TT ̂ T *TT
 ̂  f. %f%R- ftrr ̂rr̂r

1snft % *tst  ^ ̂tptt  ̂ tft i 

wrsr qffisre,  sr© r̂rfo sfto

mfST *»ft % I ft ftt ̂  ft Tift |TT | |
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Questions are asked to elucidate a 
matter under discussion.
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SHRI B. R. BHAGAT (Shahabad): 
Sir, I rise on a point of ortter.

MR. SPEAKER:  No point of order
on a Calling Attention.

sf) 3R?qr fw : =̂T qrT *rT

mix ̂   jfrr I
 ̂ •

SHRI B. R. BHAGAT;  It is not on 
the Calling Attention.  I say that the 
House is being conducted against the 
rules. That is my basic point of order. 
You have to listen to this.

MR. SPEAKER:  How is it that the
House is conducted against the rules?

SHRI B. R. BHAGAT:  How can I
explain it unless  you give me  an 
opportunity?  As you know, I am not 
in the habit of getting up and raising 
point of order every now and then. 
Sot I am sorry, you said “No”.  Rule 
197, which deals with Calling Atten
tion, says in sub-rule (2):

“There shall be no debate on such
statement at the time it is made."

A member can only ask a qucstioh.

SHRI JYOTIRMOY BOSU:  Sir, are 
you allowing this point of order?

In the past, we have many instances 
where brief speeches were made... 
(Interruptions)



MR. SPEAKER:  He is already On
a point of order. I am not calling you.

SHRI B. R.  BHAGAT:  The  rule
clearly says that a member can only 
■ask a question with the permission of 
the Speaker.  According to  me, my 
hon.  friend, Shri Madhu Limaye, did 
not ask a question.  He made allega
tions against the whole party, the Con
gress party----

SHRI  MADHU  LIMAYE:  Not
against the whole party.

SHRI B. R.  BHAGAT:  He  said,
there are two Congress Members, one 
Member from Bihar and one leader... 
(Interruptions)  He was  asked to 
give the names.  He said, “I will not 
give the names.”  He was  making 
allegations against the  entire  Con
gress party and,  particularly,  the 
Congress  Members  from  Bihar... 
(Interruptions).

My point of order is that in the garb 
of a question, an  allegation is made. 
I am sorry to say that the Minister 
also ignores that. He does not answer 
whether it is a fact or  not.  So, a 
doubt has been cast on all the Con
gress Members of Bihar. You, Sir, as 
the Speaker also, keep silent about it. 
It is the duty of the Speaker to see 
that the honour and  the conduct of 
Members is  protected.  Either  this 
question  must be  cleared  or Mr. 
Limaye should withdraw the allegâ 
tiara.

SHRI JYOTIRMOY BOSU:  Sir, to
my utter distrust, I notice that a right 
which you have perpetually denied to 
Opposition spokesmen without excep
tion almost, you have allowed that to 
a Congress Member.  Not only that. 
In the name of a point of order, you 
have allowed him to make a speech. 
Let it go on rfecord.- I only want this 
to go on record, to my utter distrust, 
that In this House, no uniform stan
dard Is being practised by the Chair.
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sft *,*TW?r *TT wmi* )  :

3ft $ | vw't ? 1  r  j? w

737  | | (Interruptions).

MR.  SPEAKER:  Shri  Bhagirath
Bhanwar.

SHRI B. R. BHAGAT:  What about 
my point of order?

MR. SPEAKER:  I do not treat it
as a point  of order. We follow the 
practice.

SHRI B. R. BHAGAT: Can any bon. 
Member make any allegation by way 
of putting a question?

MR. SPEAKER:  Nobody can make
an allegation.  He did not  mention 
anybody’s name.  I asked him if he 
could give the names to me with any 
advance information.  He keeps it for 
future. If he had mentioned anybody’s 
name, that was  different.  I do not 
think  he mentioned the party  as 
a whole.

SHRI B. R. BHAGAT:  He men
tioned Congress Members from Bihar. 
There are  many Congress Members 
from Bihar. (Interruptions).

Tt  I eft  WT | £ I

He said that he would submit later 
on. There was nothing wrong about 
it.

*r=r w t<wt? *pft sm sftr  $ i 

eft sTFprt sift ̂  | srk farentft

3T<ft ^ «FfT  I

sft  *T*TTT  (ftfsraK̂ T)  :

5PT* Sift BTFft % TT̂tT ft TOTT i t
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MR. SPEAKER:  Any other points
against the Chair?  You are welcome 
to do.
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fr  Trsnftfar ̂crmf tt, stth?
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f̂r % fatr foTT ?fft | | fr 3TRFTT ̂ T̂TT 

g fo WT3f WZtf H T̂ ̂ Tcff TT fwwi 

Wt | *rtr *ff ̂ r 3ft ̂  <*r % <m 
f̂t % ff?T fr | ̂Tf 3RFT Tt ̂TT  | ?

WT 3ff ?T«r *ft ̂Tt 3TRTTTT  ?

t̂f̂ ft ?pt  TfTTO  TTff  %  f?TTT

T̂T fr ĝ TT  ft̂ T | I  3ptf 53ftfw

f tHY f, ̂ rrc sfrfw ?ft it m% fkfr 11 
f̂r r̂<srr  ft Tt Ttrfr fr *rcre>?r 

fo? ft TfT ̂ ̂    ̂yflĤI'  g

fr sprr «rrr  sq̂T«n ̂

if TT% ̂  T| t, TTT  fTSTT ̂  % 
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H'<+K Tt fJT f̂TT 3nrr f̂tr Tt̂ 

r̂rt ojtcfstt  t̂tt ?

13.00 hrs.

??T% TO TO n  3TR-rr ̂ TTf *TT 

fr *rert 3ft gft ̂   t̂ t̂ |,

«rt Tt̂ q% to srrRr ft 3ft % tt3t- 

*flfti<i» Tr€f % ?t>t  cfr ̂r% to frr

^T Tt wrint I ?ffT ̂  cTT WRIT ?

«ft ̂  ?TTt  : 3m m
T  ̂T̂T—'pm  ̂ft cr%'̂ »td # 3ft TR- 

3TRT 3r*?T fTTT »TTT | qT 3TT JRT̂TO ̂ TTt 

fWft T̂Tt rTTO ̂fWT flW WTt ̂t 

3TT̂ft If̂fT̂ TT̂ Tt.feTT̂ Tt T>f 

3TTO" *ft | I  r̂ O TI ̂  «TRT 

TT | fa ̂T TO% ̂ft 3'fdl«M Ttf̂Ptî H 

T»T ̂ TT ?PSFT TPT% ̂t ̂ TT f̂Tt ̂rTcTT

11 ?RR *m ’sn̂r | f% ^  to%   ̂

f*nrt  ^ eft TOFft7 *rerq-% to 

3ft ̂ fw | ̂    ̂% ?ftr sprrft

t  ̂I

3fft rTT  if :?ftft TT *TTO |,

% TJfcntt ̂  3het f, srrfr % wt»r 

«ft | «ftr # ift | wt sfrft #r to tt

TO T7% I I ̂ R- ̂fffr ̂T, Tt̂ TO % f̂rrr 

frrr Tt Tnhrrft Tt  ̂ | i  ̂ 

zrrW I fr TOTO T̂TTT

5qk 3fr ̂ffrni ̂r% TTq 

tir cTtfr fir w to  k sfrwT  i

SHRI VASANT SATHE (Akola): I 
will not go into the question of these 
allegations and counter allegations of a 
political nature that were injected into 
the question by my friend...

SHRI  MADHU  LIMA YE:  Pleas# 
read the Call Attention for a change.
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SHRI VASANT SATHE: Some poli
tical parties or persons  may be in
volved or linked. It has been stated in 
the question itself, T5ut to make allega
tions against members of a particular 
party ..

AN HON. MEMBER:  Wild allega

tions.

SHRI N K P. SALVE (Betul):  In 
violation of rules

SHRI VASANT SATHE:.. .without 
naming them is not fair.  He parti
cularly said that members of the rul
ing party and who are members of 
Parliament and from Bihar are in
volved but he does not name them 
But I am thankful to you that you 
have reduced the question  only to 
those having beards.  That at least 
reduces the area  But I do not know 
how many persons from Bihar have 
beards

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur): rose—

SHRI DARBARA SINGH* His beard 
cannot hide even a small thinfca.

MR SPEAKER: I think the gentle
man at your back has offered his beard 
to be searched

SHRI VASANT SATHE* Therefore, 
I am also surpnsed when Shri Lunaye 
named a big leader of Bihar who does 
not belong  to  any  political  party 
Now. I do not know which big leader 
he was referring to because he only 
said a ‘Bad a Neta ...

SHRI MADHU LIMAYE:  Why are
you misquoting me7  I never said *A
Nir&aleeya Neta‘
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